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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL WESTERN ZONE BENCH, PUNE

[THROUGH PHYSICAL HEARING (WITH HYBRID
OPTION)]

ORIGINAL APPLICATION NO.05/2025 (WZ)
IN THE MATTER OF:
THE GRAMPANCHAYAT, v
SHEDASHI AND ORS. ...APPLICANTS
VERSUS
KILITCH DRUGS (INDIA) LTD.

AND ORS. ...RESPONDENTS

AFFIDAVIT-IN-REPLY
(ON BEHALF OF RESPONDENT NO.3)

I, Tanaji Shejal, Age S50 years, Occ.
Government Service, presently working as Tahsildar,
Pen, District Raigad, do hereby state on solemn

affirmation on behalf of Respondent No. 3 as follows:
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1) [ say and submit that, I have perused the
copy of the Application and the annexures thereto. I
have also gone through the records, papers and files
pertaining to the subject matter of this Application
available in my office and therefore, I am able to
depose and file this Affidavit-in-Reply. I may not be
deemed to have admitted any facts, averments,
contentions and submissions of the Petitioners either
by implication or otherwise, unless and wuntil
specifically admitted by me in this Affidavit. I crave
leave of this Hon'ble Court to file such Additional
Affidavit in the matter as may be required at the later

stage of hearing and/or I am advised.

2) At the outset Respondents want to draw
attention of the Hon’ble Tribunal towards the eventual

points as mentioned hereinafter.

3) The Respondent No.3 has submitted this
Affidavit-in-Reply by summarizing it and contending

the important aspects of this matter.

4) The Applicants have filed this Original
Application for the relief to give directions to direct
Respondent No.4 and 6 to take necessary steps to
demolish any and all illegal constructions made by the

Respondent No.l within the flood lines of Balganga



378

river in and around its industrial Unit on the land
bearing Survey No. 24/1 to 24/46, 24/48 to 24/56,
24/58 to 24 /71 admeasuring total area of 5.86 Ha. in
Maldev (Shedashi) village, Raigad. And also, for the
directions to Respondent No.1 to remove any illegally
dumped debris from and effectively restore the area of
riverbed of the Balganga river reclaimed for the
constructions/ widening of the said access road on
the land bearing Survey No. 24/1 to 24/46, 24/48 to
24/56, 24 /58 to 24/71 or for any other purpose.

5) I say and submit that, an application was
submitted by Respondent No. 1 seeking conversion of
land from agricultural to non-agricultural (industrial)
use in respect of Survey No. 24/1 and other lands
situated at Mauje Maldev, Taluka Pen, District Raigad
(hereinafter it is referred as ‘said lands’ for the sake
of brevity) on 03-06-2022 to Respondent No.4.
Thereafter, office of the Respondent No. 4 called reply

of various department including this Respondent.

o) [ say and submit that, accordingly this
Respondent vide Letter No. LND-1 / W.S.-1 / N.A.
Construction/Kilitch Drugs/2022, dated 29-08-2022
has submitted Report to Respondent No.4. This
Respondent No.3 has submitted this Report on the

basis of available record of rights and the Report
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submitted by Respondent No.2 i.e. Circle Officer,
Kamarli, Taluka Pen after visiting the site of said

lands.

7) [ state and submit that, after perusal of the
Report submitted by concerned Department and also
No Objection Certificates issued by concerned
Authorities, Respondent No.4 has granted permission
on 15-12-2022 regarding use of above mentioned
agricultural properties for non-agricultural(industrial)
purpose to said lands. The Applicants have already
produced on record copy of N.A. order as Annexure-
A-10.

8) I state and submit that, Applicant No.1
Grampanchayat Shedashi on 15-03-2024 submitted
application to Respondent No.4 to take necessary
steps to remove the obstruction to the existing road
and dismantle constructions within flood lines of the
Balganga river. The Applicants have already produced
on record copy of Applicated dated 15-03-2024 as

Annexure-A-16.

9) I state and submit that, the Respondent
No. 4 has taken cognizance of the application dated
15-03-2024 of Applicant No.1 and addressed a letters
to jthe  (1): Respondent: No.l, ' (2]  The ‘Deputy
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Conservator of Forests, (3) The Tahsildar Pen, (4) The
Assistant Director, Town Planning Department,
Raigad, (5) The Executive Engineer, Irrigation
Department, (6) Sarpanch, Grampanchayat Shedashi
on 18-06-2024 and thereby informed that, the hearing
was fixed on 03-07-2024 at 11.00 a.m. in the office of
Respondent  No.4 and  directed  concerned
Departments to submit their Report about facts
appearing on the site in connection with allegations
and contentions made by Applicant No.l in its
Application, prior to hearing. The Applicants have
already produced on record copy of Letter dated 18-
06-2024 as Annexure-A-17.

10) [ state and submit that, accordingly this
Respondent vide Letter No. LND-1 / W.S.-1 / Kilitch
Drugs Construction / 2024, dated 01-07-2024
submitted Report to Respondent No.4. While
submitting this Report the enquiry was made by
Respondent No.2 i.e. Circle Officer, Kamarli, Taluka

Pen, District Raigad.

While submitting Report it was intention of
this Respondent that, the opinion of Irrigation
Department needs to be taken regarding following two
grounds i.e. Whether Respondent No.1 has made any

construction of compound wall near the river bank or
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not, without complying the terms and conditions
imposed in N.A. order ?, (2) Also whether said
constructions made by Respondent No.1 is outside of

flood lines or not ?

11y I say and submit that, after pursuing the
reports and facts and circumstances Respondent No.4
issued following directions Vide Letter dated 29-08-
2024 to Respondent No.l and thereby informed to
remove immediately the compound constructed with
iron angles and tin which is adjacent to river.
Respondent No.4 has given copy of this letter to this
Respondent and directed to conduct site inspection
and verify that Whether Respondent No.l1 has
removed unauthorized construction made with iron
angles and Tins near the bank of river. The Letter
dated 29-08-2024 is annexed and marked as

“Annexure-A”.

12) I state and submit that, this Respondent
came to know that, Respondent No.1 submitted Reply
to Respondent No.4 on 25-02-2025 and denied that,
the construction of the compound wall falls between
the river banks and blue flood lines and dumping of
debris was made in the river to widen the road to give

access to village.
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13) [ state and submit that, this Respondent
also came to know that, the Respondent No.4 issued
Letter on 22-05-2025 to Respondent No.6 on the basis
of reply submitted by Respondent No.1 and directed
them to verify their own Report submitted previously
by letter dated 22-08-2024 and to verify whether said
constructions comes within the red and blue flood

lines?

14) [ state and submit that, regarding the
prayer clause (a) of this petition, this Respondent
submit that, the detail verification regarding said
prayer clause (a) needs to be done from the
Respondent No.6 and accordingly, Respondent No.4

may issue directions.

15) I state and submit that, regarding prayer
clause (a) and submissions made by Applicant No.1 to
Respondent No.4 on 15-03-2024, Respondent No.4
has taken cognizance of the matter and issued
necessary directions to Respondent No.6. Therefore,
considering submissions made in this Affidavit-in-
Reply, Respondent No.3 prays to the Hon’ble Court to
dismiss the petition of the Applicants.
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Whatever stated above is true and correct
to the best of my knowledge, belief and as per the

documents available hence I have signed below.

Pen. @a_
Dated : 03-06-2025. (Tanaji Shejal)

Tahsildar, Pen
Respondent No.3.

VERIFICATION

I, Tanaji Shejal, Age 50 years, Occ. Government
Service, presently working as Tahsildar, Pen, Taluka
Pen, District Raigad, on behalf of Respondent nos. 4,
do hereby state on solemn affirmation that whatever
is stated here in above is derived from the official
record which I believe to be true and correct. ‘

Solemnly affirmed at Pen,
Dist. Raigad.
Dated : 03-06-2025.

(Tanaji Sth al)

Tahsildar, Pen
Respondent No.3.

N
BEFORE W /

Adv. Narendra H. Bafna
B.Co.LLB.

NOTARY Govt. of Maharashtra

Reg. No. 1334/2019

Cl/o. Narendra Cloth Stores

L.B.S. Marg,Pen-Raigad.-402107.

Serial No. 252
Ne.of Pages: -
Date-3 /& /2025
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